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* IN THE HIGH COURT OF DELHI AT NEW DELHI

+ W.P.(C) 17557/2025 & CM APPL. 72533/2025, CM APPL.
72534/2025

KUMAR SANJAY JHA EX COMMANDANT BSF
.....Petitioner

Through: Ms. Maitrayee Das Gupta, Mr.
Abhishek Kukkar and Mr. Mohit Kumar,
Advs.

Versus

UNION OF INDIA AND ORS .....Respondents
Through: Mr. Amit Tiwari, CGSC with
Ms. Ayushi Srivastava, GP, Mr. Ayush
Tanwar, Mr. Arpan Narwal, Mr. Kushagra
Malik, Advs.

CORAM:
HON'BLE MR. JUSTICE C. HARI SHANKAR
HON'BLE MR. JUSTICE OM PRAKASH SHUKLA

ORDER (ORAL)
% 19.11.2025

C. HARI SHANKAR, J.

1. Mr. Tiwari, learned CGSC for the respondents submits that the

respondents would take a decision on the petitioner’s challenge to

punishment as well as prayer for suspension of sentence within eight

weeks from today and communicate the decision to the petitioner.

2. Learned Counsel for the petitioner submits that the grievance of

the petitioner, for the present, would stand assuaged.
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3. Subject to the right of the petitioner to file a fresh writ petition

in case the petitioner is aggrieved by the said decision, the present

petition is disposed of, binding the respondents to the statement made

by Mr. Tiwari.

C. HARI SHANKAR, J.

OM PRAKASH SHUKLA, J.
NOVEMBER 19, 2025
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